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CENTRE FORALTERNATIVE DISPUTE RESOLUTION, RGNUL (CADR-RGNUL)

ABOUT THE CENTRLE

The Centre for Alternative Dispute Resolution, RGNUL (CADR-RGNUL) is

committed to advancing research, policy, and capacity-building in the field of

Alternative Dispute Resolution. Since its inception, the Centre has strived to

bridge the gap between academia and practical application, while addressing
the lacunae that persist in existing ADR literature.

AB()UI' THE CADR BLOG

The CADR Blog serves as a platform to integrate insights from both academic
i and professmnal spheres, with the objective of advancing socio-legal and
soc1o-p011tlca1 ]ust1ce through ADR. It features articles on contemporary
ﬂevelopments and emerglng trends in dispute resolution, fostering dialogue

1on the theoretical, pract1ca1 and policy dimensions of ADR. True to its
1nclus1ve vision, the CADR-RGNUL website is accessible in English, Hindi,
| 'and French reachlng a diverse and global audlence.
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CENTRE FORALTERNATIVE DISPUTE RESOLUTION, RGNUL (CADR-RGNUL)

SUBMISSION GUIDELINES

e Originality: All submissions must be original and unpublished. Any form
of plagiarism will result in immediate disqualification. The submitted
manuscripts must not be under consideration elsewhere.

o Al Policy: The use of Al tools to create or refine content is prohibited. The
Board reserves the right to reject any manuscript found to be wholly or
partiy'AI-generated or Al-refined.

. Word Limit: ﬂi,-ESubmlss1ons should be 1000-1500 words (exclusive of
endnotes) Longer posts may only be accepted and published in parts at

_ the Board’s dlscretlon
:'- . Language We accept manuscnpts in both English and Hindi.

. References. Hyperlmks only.

fiii-n- . Co-—authorshlp Co -authorship is allowed, limited to a maximum of two

authors. R R
& ;ﬁi e Anonymlty To ensure a double-blind review process, please refrain from

’ -I.-'I 'q
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| mcludmg your name, institutional affiliation, or any other identifying
! detalls in the manuscnpt or its filename. |

o . F11e Format All subm1ss1ons must be made 1n,,docx format.
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CENTRE FORALTERNATIVE DISPUTE RESOLUTION, RGNUL (CADR-RGNUL)

CONTENT GUIDELINES

o Theme: Submissions may pe}tain to ény aspect of (ADR) mechanisms,
including but not limited to arbitration, mediation, negotiation,
conciliation, and Lok Adalats. Contributions addressing issues of
‘domestic, foreign, or international relevance are welcome. The Board also
encourage§ interdisciplinary and cross-sectoral works exploring the
intersection of ADR with other branches of law.

o Content Focus._ Analyucal pieces are preferred over descriptive ones.
| Subm1ss1ons W1]l be evaluated based on their relevance, originality, novelty
N analytlcal depth stl:uqture, logical cohetence, legal and factual accuracy,
i ~and Wr1t1ng quahty

'_ St ucture cmd Presentatzon. Each manuscript must include a title (not

exceedmg 20 Words) and a brief synopsis/introduction (not exceeding 250
it wm‘ds) of the chosen topic. The authors are suggested to include a
d conclusmn sectlon
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CENTRE FORALTERNATIVE DISPUTE RESOLUTION, RGNUL (CADR-RGNUL)

e statutes, judgements, reports etc., as well as secondary sources such as
news articles, academic pieces etc. for the benefit of the readers. Factual
assertions must be supported with appropriate links to sources. In case no
hyperlink is available for any reference, the use of endnotes in OSCOLA
4th Edition is recommended.

e Submissions not conforming to these guidelines may be returned or

rejected.

EDITORIAL POLICY

'__'. We acceptr"sﬁb't-ﬁis;siohs on a rolling basis. Upon receipt, each manuscript
__undergoes a comprehenswe double-blind review process to ensure
-.':;"'_-1mpart1a1 evaluatlon based solely on the quality of the content. During
:!5;;“:._th1s permd the manuscrlpt must not be submitted to any other platform
for cons1derat10n or publication. By submitting a manuscript to CADR,
"_g'!,--;j_"‘_the author(s) consent to its publication on The CADR Blog, if accepted.

f';_:i!,{-"-f?,iThe review process consists of two rounds of double-blind review
conducted by the CADR Edltors,, Each reV1eW may take up to 15 days,
'.='.~:gZ:f;';fiffE;_although we hendeqt:%} .m' tﬂ :l:es mngl t@ uﬂehors Wlthln a week of
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https://docs.google.com/forms/d/e/1FAIpQLScjMHangB8CU5npxo6Z5slhTHQwS_-zA9e7hkl28denv-nAvQ/viewform?usp=header
https://www.rgnulcadr.in/blog
https://www.rgnulcadr.in/blog
https://www.instagram.com/cadr.rgnul/?hl=en
https://www.linkedin.com/company/cadr-rgnul/posts/?feedView=all
https://x.com/CADR_RGNUL
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	THE CADR BLOG
	The Editorial Board of the Centre for Alternative Dispute Resolution, RGNUL (CADR-RGNUL), is pleased to announce a Call for Blog Submissions for The CADR Blog. We welcome original and unpublished submissions in the form of articles, research pieces, opinion essays, case comments, and short notes on any contemporary issue related to Alternative Dispute Resolution (ADR). We invite contributions from academicians, legal practitioners, research scholars, and undergraduate and postgraduate students who wish to engage in thoughtful discourse on developments in the field of ADR. To promote linguistic inclusivity in ADR academia, we accept ADR manuscripts in Hindi, along with submissions in English.


